IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH ; MEW DELHI

0.A.1393/96
This the 31st day of January,1997.

HON'BLE SHRI S.R, ADIGE, MEMBER(A).
HON®BIE OR, A, VEDAVALLI, MEMEER(J),

Sh. Subhagh Chand,

s/o sh,T,R, Magar,

R/o MNo.C-11/11, :

Madangir, ' -
- New Delhi-{40062, coscecoo Applicant,

(By Advocate Sh,S.# ,Rattanpaul)
Vorsus

1. Union of India through
Secretary Department of -
Youth Affairs and Sports, ‘
Ministry of Human Resourco Development,
Room No,102, C.¥ing, ‘
Shastri MNagar,
New Delhi-=110001.

2, Dy.Secratary(A) Departmont of
Youth Affairs and Sports,
Ministry of Human Rosource Oevelopment,
Room N0,510, C.Wing,
Shastri WMagar,
New Delhi,

3. Under Secrotary(A)Department of
Youth Affairs and Sports,
‘Ministry of Human Resourco Deavelopment ,
Room No,4-G, C.Wing,
Shastri Nagar,
New Dolhi, socoo0o000o0 REspONndents,

(By Advocats Shri Madhav Paniker)

ORDER(Oral)

‘ Hoardo

20 Shri madhév Paniker aloﬁguith departmentgl:
repressntative Shri Jai Prakash, 5,0, ,Department of
Youth Affairs and Sports, states that ths respondonts
would have no objection in re-engaging the applicant gg
Safai Kramchari with immediate effect; |
3. | He direct accordingly;ifkereafter it will bo open
to the applicant to work out his rQthe for granting him

temporary status and regularigation, in accordance with

oxtent réii:}ijjSiSStrUCtions on the subject, .
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